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No. O.A. 350/01017/2017 | Date of order: 27.10.2017

Present: Hon’ble Mr. A.K. Pattnaik, Judicial Member
Hon’ble Dr. Nandlta Chatterjee, Administrative Member

For the Apphcant‘- ; Mr. P.C. Das, Counsel
Ms. T. Maity, Counsel
For the Respondents  : Mr. S. Banerjee, Counsel
- ORDER(Oral)

A.K. Pattnaik, Judicial Member:

Heard Mr. P.C. Das leading Ms. T. Maity, Ld. Counsel for the applicant
and Mr. S. Banerjee, Ld. Counsel for the official respondents.
2. After hearing in extenso, we find that an exhaustive representation

has been addressed to the Execﬁl\%gEnglneeri(Elect .) by the applicant on

iy,

7.7.2017. Therefore, \Fv“é* modify’ ;e“o;c}er_of th%8|ngle Bench dated
AN T~

AN/
20 7.2017 and if any notlce ave been 1SsUeditiis red’a’llea and respondent

No. 5 is dnrected toucons;der he"; reseﬁtataon fdated(;? 017 taking into
consnderatlon all the.pomts\;% rd in the epresenﬁ:og

6. Therefore Wwe dlspose ofsthlg OM/{ byigl'r-eg%g the' respondent No. 5

\_g "ff,’\“’f & /

that, if any, such representatnoq as'?lelmed by/the’ applicant has been
preferred on 7.7.2017 :rhhegsame is"still penﬂ@onsuderatlon, then the
same may be considered and disposed of within a period of four weeks
from the date of receipt of this order.

7. Though we have not entered into the merits of the case etill then we
hope and trust that after such consideration if the applicant’s grievance is
found to be genuine then expeditious steps may be taken by the concerned
respondent No. '5 within a further period of 4 weeks from the date of such
consideration to extend the benefits to the applicant. However, if in the

meantime the said representation stated to have been -preferred on

7.7.2017 has already been disposed of then the resuit"thereof be
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communicated to the applicant within a period of 2 weeks from the date of

receipt of a copy of this order.

8. With the aforesaid observation and direction, the O.A. is disposed
of. '

9. As prayed for by Mr. Deils,'Ld. Counsel a copy of this order alo;ng
with paper book be transmitted to the respondent No. 5 by speed post for
which Mr. Das undertakes to deposit necessary cost in the Registry by the
next weék. |

10.  Though we have not entered into the merits of the matter still then
while the representation is considered and disposed of .status quo as on

date in so far as the applica%{*p’é‘nii%%b@ ;nff%wpresent place of posting

be maintained.
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